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Mechanism of TDS deposition in Government
Organisation: v

Where lax s dedunted/colieated by Govamment office
the same can be remitted 1o the Central Government
withaut production of thoome-tax challan (ITNS 281)
The mechanlsm far the same |s prascribed in sub-rules
{4), (4], (48} snd 4(C) of Rule 30 of the Inaome-tax
Rufes 1982 The prescribed mechanism lor TDES
depcsition in Gavemman! Offices s axplained In brigl as
undes

In Government Accounting Systom, each DDO whois
resparnsibla far taw deduetinn al sourcs (TDS) i alloltsd
@ TAN (Tax Deduclion and Collection Account Mumbsr)
and hie s responsible for filing of TDS Stetemants like
Form 2453 and Form 2600,

Each DDO rEparts tooa Pay and Accounts Officer
(A Do Tregsury OMoe (DTO) Chegue Drawing
and Disbursing Officer (CODC) harainatier mentioned
as ‘Accounts Officer’); Thess parsons ane aliotiad AN
(Acciln Cifice [dentification Numbers),

The information regarding TDS deducted against
paymants is passed on by the DOO wha hoids the TAN
to theAccounts Officerwno holds the AN,

The Avaounts Ciice: makses book: @nley [or the ransier
of TDS eredi to the-account of the Central Governmen.

Fer b purpoge of ganerating boak srfry in respect of
tha TS deductad by the DDOs, the Atcounts Officer is
regquited 1o file Form 24G overy month- gs pet ITD
Matification no: 472010 deted 371 May 2010 using the
Acoounts Office |dentification N umber (AIN),

Afvat Niling of Form 24G, Book Adjustment
Identificabion Number (BIN) are generated for oach
DRG by the Accounts OMcer. Thersalter, Apoounts
Cificer communtisales he details of BIN genarated 1o
the DO,

Using the BIN {Book Adjustment ldentification
Number, the DDO flles quartary TRSTLCS stataments
in Form Nos. 24Q/260Q/27Q/27EQ {as may be
applicable),

Income Tax Departmant processes the TRSTOS
stalements fied by the DDO, quartetly, and passes on
the TDSTCS credll (a5 pér the quardaety TDSTCS
Staterments in Form Nos 26026002 7TV2TED lled by
the DD0S=) (o the PAN Rolders relating o whoe the ey
bas besn supposedly deducadicollected. The said lex
credits are thereafter miflectad in Forme ZBASAnnua|
Tax Statemant of tha PAN haolder




Therefore, it can be sean that in Govermnment
Agcounting Syslem, TDS credil i3 passad on to the PAN
hotder on the basis of boak entry

Koy terms and dates for Governmant Deductors to
remembar. v

Accounts Office Idontification Numbor: o

Each Accounts Officer in Goveriiment Accounting
system s requirad o obtain 3 unigue seven-digil
Accounty Office denlification Number (AIN) Trom the
Income-lax Departrment through Applicsition to CIT
{TDS) concerned. On successiul varfication of 1he
Applleation, the spplicatlon e regommended {or
allatrmem of AN by tha CIT(TDS) and senl to NSO
Ther=aftarn, a umgoe AN is alotbed o e Avoouns Cllicer

Tax Deduction and Colizction Account Numb=er: s

Each DDO in Governmenl Accounling System =
reguirad o obtain a unigua Tax Deduction and
Collection Numbser (TAM). Tax Deductian and Collectmn
Acoount Number is a 10 digit alpha-numenc number
Issied by the Incame Tax Dapartment ta the parsons
whi are requfred lo dislucl or collect (2% on pasmenls
mads by ham under the Indian Incomes TewAct, 1861
TAN s alloted by tha Inoome-jax Departmen on the
bass of the application submitted onling st NSOL (now
Known as Prolean) website or offling (o TIN-Facilitalion
Centres managsd by Prolean. Dn successful
processing of the applicalion, Protzan will intimate TAN
fo the applicant at the address spacified in the
application,

. AIN-TAN mapping s

Ench DDC who is reporing @ Accounts Officer is
requirad o obitain & TAN. The TANs oblained by ths
DOCs ame mappsd with AN number of the Ancounts
Officar towhom thay are reporting

. FormZ4G; mmmm

For the purpose of making book aniry in respect of
the TDS deductad by the DOOs, thefocouwnts Officar s
requitad to file Form 246G as per iTD Notification no.
412010 dated 31 May 2010 using the Accounis Office
Ideilificzstion Number (&1N] armonthly besis

Using the AlM mupnber, every Acounts Cffeer shall
fumigh ane complele, coract and consulidated Form
24G In respecl ol TOSITCS which Has besn pald without
production of challan for & spectfic manth by 1560 of next
manth. This Fomm 241G is filkd for all the TANS assocated
with AlN an the WSDL portal having details as under-
Dotails of the Accounts Officer filing Form 246G (AIN
Number, Mame, Damographic nformation, contact
tlirtails)




Category of Accounts Officer (CentraliStals’ Govt. )
alorig with dataiis of MimetingSinte:

Statement detnils (Month & yaar far which Form 2406 8
bexing filod)

Paymenl Sumimary, Nature of deduction (TDS- Satary/
TOS not-salary TDS nonsalary non-residenti TCS)
DDO wise paymenl delals (TAN of DDO, Name,
Darmecigraphic detalls; lotal Tax Daducled and ramitacd
Lok e Ghorl. Aceoni

Book Adjustment ldentification Number [BIN):
After filing of Form 246G, Book Adjustment |dentificalion
MNurmiber (BIN] ara gererated for esch DDO. Theresttar,
Accounts Officer comriunicales the dotafis of BIN
nenerated to the DDO. Using the BiN, the DBO ([.a) the
deductor flles guartarly TOSTCS retums in Form
2402600270 and 2TEQ statements an TRACES poral
an pess on b TDS eredll o the PAN holders ngsinal
whom [hie TDS wes deducted which gel reflacted in
ZBAS al the PAN holider. Thereafler, the TDS cartificate
in Frarm 16Fomm 164 s issued totha PAMN hnlder

. Duedates for filing of TDS returns/Form 16/4; S

The dug dates far filing of TDS retums and Issue ol TDS
cafificates are & under

CQuartar Dusdote forfiling | Duedsate forissus of
of TDS TDS certificate in
Statemenls Form 164 °

Quarner ] 31" July of EY. 15" August of B Y,
Quarter 2 31" October of Y 15" November of FY,
Cuarterd 31" Jaruary ol FY. 15" February of £ Y.
Quiartar 4 31" May ol haxt F.Y. 15" Juneof naxt FY.

{"TDS certificate in Form 16 for TDS deducted U/S 182 1s
issued annually by 157 of June af next F.Y)

2.7, Special TAN: s

For statutory obligation, a book transfer entry is
prepared by the Accounts Officer and sent o the State
AG Gifice. The State AG office accumiiales ihe book
ranefor ontrios from ol Accourts Officers and drows'a
consolidatad draft infavour of the ITD through challan in
ITMS 281 and depoait to the Governmerd Account. The
TAN used by the Stats AG Office Tor deposit ol such
challans 8 generally cailed 'Spacal TAN'. The above
maaohaniom of making payment of taxas by State AG
through chailan and Special TAM is applicable only for
Slate Government. As far 85 the Central Govermument
Offices are conoemed, them 5 no eguirement of
making penyment of takes through eliallan




Checkpaoinls for the Drawing and Disbursing
Officers and Accounts Officers for filing of Form
246G and TDS Statemonts; SR

Tha pefson authorized o sign Form 246 i required 1o
pass the Book Entry only after venfying the data
recalved from the TAN holdersDDOs inked 1o the AIN,
Further, he should also reconcis the ey deduciad wilh
the budget allocated under lha particularHead.

TAN holders/DD0s are requirsd 1o provids frus and
correcl informaticn o the AlNs in & tmely manner o
avoid repeated revisions of monthly stetements by the
AN holders and consequent revision of Cuarterly TOS
slatsmente by TAN holders

Ir| 8 caze where & paricular AN number and a panioular
TAN numbar is nol reguirad due to changs In
organisational structure or for other reasons, the same
should be immediately brought to notice of  the
Juriadictional TOSAO for deactivation of such AINTAN,
Such AINs/TANS @re liable o be misused il not
deact|vated

Tha lagin eredentiale ased for filing montly or quartsely
statements should be within the control of the Oficer In
charg (AIN Holder ar DRO) and he should ensures that
the statemants ars flled propesly by the private apency
deputad and there s no gbuse of TOSTOS mechanism

lowards Inappropnate end,

Though the fask of filing of TS returns might have been
dolegated by the AN holder ar TAN holder o third party
agency, the ultimaie responsibilily to ensure
rightfulness of TDS retums filad |5 of the Govammeant
Cfficial only and not ol the third pery sgency,

Checkpoints for the Drawing and Dishursing
Officers asa Deductor: W=

Dibtain details of PAN, stalus of Aadhaar PAN linkaige,
savings, deductions & examption claims afong with
gvidences whare applicable,

Obtam Information whethar the employee s opting for
ngw tax regime orold tax regime

Obtam Form 1288 from the employees for the purpose
of claiming deduclions/exemplions alang with
documentary &vidence. Formm 1288 migy be obitained
wesll jn fime, praferably by snd of Fehruary (fo take cars
of last-minute deduction exemptions)

Varity the detalls in Fom 1288 submitted by the
employees with evidence of exemptions / deductitns
clajmed and (he 5 regime opled by the emplayess:

Flll Annexure-|| (break-Up of salary, deduction, income
lrom other dources, housa property income and lax
ligbility) of Form 240 TDS Statements for Quanar-t of
the Finangial Year;




Issua Foirmi-18 mftar downloading the sams fram
TRACES poral.

Note: DOOYEmploygas may also refer to détalled Clreular
being issoed by the Cantral Board of Diecl Taxes every
year regarding lax deduction at source ufs 192 of the
Incorme-tax Acl. The latesl circulsr issued by the CBDT
Bearing MNo, /2025 No. 24/2022 Is avallable at
hitps:liincometaxindia.gov.in/Pages/communications/

1861 iy be referred o,

Note: If the Gowarnment deductor wanls o have deep
uriderstanding of specific provisiond of TDS under which TDS
5 o be deducted, than helshe may rafer to the coursa
availablg on i-GoT platform titled TOS forDDs
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